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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO. 118/2025 (WZ) 

EARLIER ORIGINAL APPLICATION NO. 442/2024 (PB) 

IN THE MATTER OF: - 

NEWS ITEM TITLED “4 DIE AFTER NITROGEN GAS LEAK AT PHARMA FIRM IN 
MAHARASHTRA” APPEARING IN THE HINDU DATED 22.08.2025” 

REPLY ON BEHALF OF RESPONDENT NO. 1 

CENTRAL POLLUTION CONTROL BOARD (CPCB) 

1. That, the Hon'ble National Green Tribunal (hereinafter referred to as "Hon’ble 

NGT") Principal Bench, New Delhi vide order dated 02/09/2025 has sought the 

reply of Central Pollution Control Board (hereinafter referred to as "CPCB") in 

the instant matter and transferred the matter to Western Zonal Bench for further 

action. Thereby, the reply is made in this instant Original Application (hereinafter 

referred to as "OA") in succeeding paragraphs. 

2. That, CPCB is constituted under Section 3 of the Water (Prevention and Control 

of Pollution) Act, 1974 (hereinafter referred to as "Water Act, 1974"). It performs 

the functions under the Water Act, 1974, The Air (Prevention and Control of 

Pollution) Act, 1981 (hereinafter referred to as "Air Act, 1981"), and The 

Environment (Protection) Act, 1986 (hereinafter referred to as "E(P) Act, 1986"). 

State Pollution Control Boards (SPCB)/Pollution Control Committees (PCC) in 

every State/Union Territory has been constituted under Section 4 of the Water 

(Prevention and Control of Pollution) Act, 1974 and Section 5 of the Air 

(Prevention and Control of Pollution) Act, 1981 and are responsible for 

implementation of the provisions of both the Acts. 

3. That, the matter is a Suo Motu case registered by the Hon’ble NGT (PB) based 

on the News Item titled “4 die after nitrogen gas leak at pharma firm in
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5. 

Nitrogen gas leak at M/s Medley Pharmaceuticals Ltd. (hereinafter referred to 

as “Industry”) in MIDC Tarapur, Boisar Dist Palghar. 

That, CPCB pursued the matter with Maharashtra Pollution Control Board 

(hereinafter referred to as "MPCB") vide letter dated 25/09/2025 and e-mails 

dated 26/09/2025 & 06/10/2025 with a request to provide the Action Taken 

Report in the matter. Copy of the aforesaid letter and e-mails are annexed and 

marked as Annexure-R1-l. 

That, MPCB, vide email 04/11/2025 forwarded to CPCB, a copy of the reply 

affidavit filed by MPCB before the Hon'ble High Court of Bombay in Suo Motu 

Writ Petition No. 02 of 2025, titled “In Re: Gas Leak at Palghar's Boisar 

Maharashtra Industrial Development Corporation (MIDC) Vs. State of 

Maharashtra & Ors.” The said reply affidavit contains details of the industry, 

copies of the action taken against the industry, other relevant information 

pertaining to the subject matter and the same is summarized as below. Copy of 

the information/ATR provided by MPCB is annexed and marked as Annexure- 

R1-II. 

i. The industry is engaged in the manufacturing of the product 

Albendazole (Antibiotic/Anti-infective) and its derivatives. The MPCB 

has renewed the Consent to Operate of the industry, subject to terms 

and conditions, vide letter dated 12/07/2023, which is valid up to 

28/02/2027. 

ii. As perthe Consent to Operate, the industry has provided adequate air 

and water pollution control systems, including acid and alkali scrubbers 

to control process emissions released from process vents. 

jii. The industry remained non-operational from September, 2022 to 

January, 2025 due to market conditions and has been operating 

intermittently since February, 2025. 

< 

{ ¥ 
\\(fi\ 

1) 
Maharashtra” appeared in The Hindu dated 22.08.2025. The News item relates 

to the death of four workers and severe injuries to two others following a._ 
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“ % iv. Following the incident, MPCB issued Voluntary Closure Directions to 

; the industry on 22/08/2025, under Section 33A of the Water (Prevention 

and Control of Pollution) Act, 1974, and Section 31A of the Air 

(Prevention and Control of Pollution) Act, 1981. 

v. The industry conducted an internal investigation on 28/08/2025, and 

submitted the report to MPCB on 18/09/2025. The internal investigation 

revealed that the incident occurred due to an operational error. 

6. That, it is respectfully submitted that Section 3(1) of The Public Liability 

Insurance Act, 1991 (PLI Act), stipulates provisions about liability to give relief 

in cases where death or injury to any person (other than a workman) or damage 

to any property has resulted from an accident. 

Itis further respectfully submitted that for the industries that are using or storing 

the hazardous chemicals as covered under The Manufacture, Storage and 

Import of Hazardous Chemical (MSIHC) Rules, 1989, the said Rules lay down 

certain responsibilities including preparation of on-site emergency plans, 

conduction of mock drill of onsite emergency plan, carry out an independent 

safety audit of industrial activities with the help of an experts that are not 

associated with such industrial activities, updating the safety audit report once 

a year by conducting a fresh safety audit, etc. depending upon hazardous 

chemicals being involved/stored and quantity being as specified therein. 

It is submitted that the matters of industrial safety are majorly covered under the 

Factories Act, 1948 as well as under The Manufacture, Storage and Import of 

Hazardous Chemicals Rules, 1989; and the Directorate of Industrial Safety and 

Health (DISH), Maharashtra is the concerned organization having relevant 

expertise and mandate for implementation of aforesaid Act. 

7. That, this Answering Respondent No. 1 craves leave of this Hon’ble NGT for 

filing additional reply, if required, in future. 

8. That, an Affidavit in support of this reply is being filed herewith in light of the 
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above submissions, this Answering Respondent No. 1 i.e. CPCB shall abide ‘ Y 

any order(s) or direction(s) passed by this Hon'ble NGT in the present OA. 

P 
Pratik D. Bharne * 

(Scientist 'F' & Regional Director) 

Central Pollution Control Board 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO. 118/2025 (WZ) 

EARLIER ORIGINAL APPLICATION NO. 442/2024 (PB) 

/N THE MATTER OF: - 

NEWS ITEM TITLED “4 DIE AFTER NITROGEN GAS LEAK AT PHARMA FIRM IN 

MAHARASHTRA” APPEARING IN THE HINDU DATED 22.08.2025” 

AFFIDAVIT 

|, Pratik D. Bharne, working as Scientist 'F' & Regicnal Director in Central Pollution 

Control Board, Regional Directorate, Survey No. 110, Hirabai Dhankude Multipurpose 

Hall, Baner Road;BanefePune;do hereby solemnly affirm, declare on oath and state 

as under:’ 
T 

2D 1oty 

1. That the deponent is authorized representative to represent the Respondent 

CPCB in the present case, and as such, | am well conversant with the facts and 

circumstances of the present case on the basis of the information derived from 

the official records, and hence, | am competent and authorized to verify, sign 

and swear this affidavit on behalf of the Respondent CPCB. 

2. That the accompanying reply may be read part and parcel of the present 

affidavit as | am competent to swear this affidavit. 

3. That the contents there of are ftue and correct on the 

basis of the record maintained during ordinary course of business of CPCB 

and available records and documents and the contents of the same are read 

over and explained to me and are not repeated herein for the sake of brevity. 

DEPONENT 

wId& WO/ Pratik Bharne 
2rsfra f429% / Regional Director 

Ffra wguur framor @ 
Central Pollution Control Board 
arfra faxymera, goi/Reglonal Directorate, Punc 

i i 
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VERIFICATION 

Verified at Pune on this day.l){\'c;f November, 2025 that the contents of the 

above reply are correct and true on the basis of the record of the cases as 

mentioned in the day to day affairs of the CPCB. Nothing has been concealed 

therefrom or mis-stated. 

Pa_strsnte 
DEPONENT - Respondent No. 1 

uferes 01/ Pratik Bharne 
gsfra Frdwres /Regional Director 

o | = 
Central Pollution Control Boar- 
#-fra fadvrera, goi/Reglonal Directorate, Pi. 

wraiarer, wS wa wrermTy Wt warea, e 
Mo n, 

COUNSEL for Responder 

Noted & Registered 

At.Sr.No.?kgz?:[ ............ 

BEFORE ME 

MANISHA SAMEER CHITNIS 
NOTARY 

GOVERNMENT OF INDIA 

T1DECAE 
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CENTRAL POLLUTION CONTROL BOARD

(qq1-d{oT, E;r (rd sildlq qfigd-d'fTrd-q, efiF s[d.R)
(Ministry of Environment, Forests & Climate Change, Government of

affia ft*rre-+, ryi
Regional Directorate, Pune
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€fu{,
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Bqq' qrrfiq (rt*A *- Fdf{un {ra-d }t.s.Tiscr aqzlzo2s (frff} ii Tqrqn 3{rlz-a Bsfir fi+o,

";r6RTEq * w-rqi v.'4 ,t nr5^fa-;r +s ftsrs fi {r< q ft fa" a trq* 22.o8.2o2s d lrfiIfrrd

g€,,- A-f,ritft / Hon,ble NGT Suo Motu matter in OA. No. 442 of 2025 (PB), News ltem Titled "4

die after nitrogen gas leak at pharma firm in Maharashtra" appearing in The Hindu dated

22.08.2025" .'.e8.

FEtd-q

{6 ffrf,fiq ('d-fi& *. E*lqr an*rd :t.\'.{i€qr 442/2o2s (fifi d sffrqr{ 3{r{.fr Bs6r
qft+fi "E6mE d'Frst s-A * al5it-d-d rts fosrE fr ErE 4 #I *rl-a" a R-qd" 22.08.202s ?Fl

,-mTfrI-d gf t ftifua t r t qr qwar rffi t anryt * ra:nf,ffi ts, etfw ilEtr?ril c€-c

* *sa wnqtFqE6-,"s Rfr-E d ar{frsd zts tero *. erc qn qffi i frr d'-a :itr at :raq *
aiafrr sq t qrqf, ili t,idfud t dt sqi-{rur (+irqrgrt 3{fuft'{q, 1e36 3f1 6ffi+ frar

fiar afrRva, 1991 +' crdtrni 6r 
= -is-d t t

This has reference to the Hon'ble NGT suo Motu matter in in oA. No.442 of 2025 (PB), News

Item Titled ,,4 die after nitrogen gas leak at pharma firm in Maharashtra" appearing in The Hindu

dated 22.08.2025". The matter relates to the death of four workers and severe injuries to two

others following a nitrogen gas leak at Medley Pharmaceuticals Ltd. in Boisar lndustrial Estate,

MIDC Road, Tarapur, Mumbai, which constitutes a violation of the provisions of the Environment

(Protection) Act, 1986, and the Public Liability lnsurance Act, 1991.

}Trd-$-s.a-frdf& fi1a6q fio il r+ir Fdnlw firfl.d C-fuaiq'oz.os.zozs t $resl +'4rLqrr d

d;fl -q n<sur A-{irur nS, roraIE s-fl vr A-riTur dT'6, frIaT afi].F?.s qE!.{ +} :+qat rqrq

d,A

A;;ftq s(wr fr{iTsr EtE'Annexure-R1-I 180



Trfu'f, +--.i + frs qfrqrfr {f,rqn {d 3tri{d (3nq 6t rBd :rr.i 6r ffi + frq-qRTm
&tfiqq-d, qlt s) €qrdiafud B-qr ardr tr a.qr {ifti tg qra-;fiq !-d-$-& ffifi + kdi6
oz.os.zozs t $risr ft cfr d'ilrd B t

The NGT Principal Bench vide order dtd.02.09.2025 in the said suo Motu matter, impleaded the
central Pollution control Board, Maharashtra pollution control Board, District Magistrate-
Palghar as respondent to file their response. The original Application (oA) is transferred to the
Western Zonal Bench, Pune for appropriate further action. Copy of Hon'ble NGT(pB) order dtd.
02.O9.2025 is enclosed for ready reference.

{s iriq fr :r"*fu f fr' :-ra ,qu, 3; 3ns}o fr sqrqr-{Fd fir diq *-ci Sr aqq€?rT +.t 3lk
qt 6i5 d d fi 4* 6ffi ndt N.&:n{) rEra +'t t arnllr 0 e. 1 0. 2 o 2 s an} qfr+<u t I

ln this regard, it is requested to kindly arrange to examine the news-item in light of the said order
and provide Action Taken Report (ATR), if any. The matter is listed on 09.10.2025.

3];r+r+s.: dlgr fr' :;q-t FqT ?Tqr t

3rrqsTEaEI$,

cfr- atfrc (q.c.fr.il.1,
EFITC S-ro, sff rifrs, rrqtflq qfr€T tr"a

F-ds.fr.ffiq)
st-fiqfrAero

udd.. rro, ffitrd-fii{f,r{Aehq6i-d, dr+{ts, Eri{, cd- qrroas

S. No. LL0, Hirabai Dhankude Multipurpose Hall, Baner Road, Baner, Pune - 411045

g-+il: rd n 0- 77tn

sqra{'rqttrq: a;qffi, qfuAerffid, q#a{aarrt, Ee*- rroorz

iagfferuVebsite, www. cpcb. n i c. i

lyad_
tc-d-6ft.Br{qt

at*qfrtsr+'

trar+r, or4- qoo eoc
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Item No. 04 Coult No. I

BEFORE NATIONAL GR.EEN TRIBUNAI
PR]NCIPAL BENCH, NEUT DELHI

Original Application No. 442l2025

News ltem titled "4 die after nitrogen gas leak at pharma firm in
Maharashtra' appearing in The Hindu dated 22.OA.2O25.

Date of hea ng: O2.O9.2O25

CORAM: HON'BLE MR. JUSTICE PRAXASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SEI{THIL VEL, EXPERT MEMBER
HON'BLE MR. SUDIIIR KI'MAR CIIATURVEDI, EX}ERT MEMBER
IIOI'BLE DR. SUJIT KIIMAR BAJPAYEE, EXPERT MEMBER

ORDER

1. This original application is registered suo-moto based on the news

item titled "4 die after nitrogen gas leak at pharma firm in Maharashtra"

appcaring in The Hindu dated 22.08.2025.

2. The news item relates to the death of :l workers and severe injuries

to 2 others after a nitrogen gas leak at Medley Pharmaceuticals Ltd. in

Boisar lndustrial Estate, MIDC Road, Tarapur, Mumbai.

3. The news item mentions that the incident took place between 2.30

p.m. and 3 p.m. As per the news item, a nitrogen reaction tank inside one

of the units of the pharmaceuticals company leaked. The news item states

that 36 workers were on duty when the incident took place.

4. The above matter indicates violation of the provisions of the

Environment Protection Act, 1986 and Public Liability tnsurance Act 1991.

5. The news item raises substantial issues relating to compliance with

the environmental norms and impleme ntation of the provisions of

scheduled enactment.
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6. The power oI tl're Tribunal to tal(e up thc matter suo-motu has been

recognized by the Hon'ble Supreme Court in the matter ol "MuniciptrL

Ccrporalion of Greater Mumbai us. Ankita Sinha &Ors." reported in 2021

SCC Otllite SC-. 897.

(i) Respondent no.1- Central Pollution Control Board (CPCB) through

it's Membe. Sccretary, Parivesh Bhawan, East Arjun Nagar, Delhi

- I 10032i

(ii) Respondenr no.2- Maharashtra Pollution Control Board (MPCB)

through its Member Secretary, Kalpataru Point, 3rd ar,d 41h floor,

Opp. PVR Theatre, Sion (E), Mumbai-4oo O22;

{iii) Respondent no.3- Collector and District Magisrate, Palghar Office

of the Collector and District Magistrate Palghar, Palghar-Boisar

road, Kolgaon, Palghar 401404.

8- Let notice b€ issued to the respondents for filing their response/reply

by way of affidavit before the Western Zonal Bench of the Tribunal at least

one w€ek before the next date of hearing. lf any respondent directly files

the reply without routing it through their advocate, then the said

respondent will remain virtually present to assist the Tribunal.

9. As the matter relates to the State of Maharashtra and is within

jurisdiction of the Western Zonal Bench, Pune, it is transferred to Western

Zonal Bench. Registry is directed to transmit the record of this original

application to the Western Zonal Bench, Pune, for further proceedings.

1O. List before Western Zonal Bench, Pune on 09.10.2025.

Prakash Shrivastava, CP

2

7. Hence, we implead the foilowing as rcspondents m the matler:
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Dr'. A. Senthil Vel, EIvl

Sudhir Kumar Chaturvedi. EM

Dr. Srijit l(umar Bajpa],ee, EM
September 02. 2025
Original Application No. 442/ 2025
JG.

3
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'v tiFE'em-ftElrr
GPGB

t.
E

adq sflur fr{iTur il6
CENTRAL POLLUTION CONTROL BOARD

(Ersl-fluT, ra vd oaag qfr:Td-d'arrffi, fir{d F[6r{)
(Ministry of Environment, Forests & Climate Change, Government of

af*a frtlrra, 1A
Regional Directorate, Pune

mr{a +iurr' Sva- 1 3 0 1 s/2 6 / 2 o 2 s - Bfr -Tot-3{R-S Fd) /, 3 Y fuai6: 2s/os/2o2s

t-drfr

rcf?TsR-s,

}IEI{TEg

ci5e, ffi 3rt{ sttff rika, frq0-at {-firm fo('-{,

1fl, ria-3-aooozz

frsrq, Era-*q qf,frA fi Fdtrun Erg-d Ji.q.Tig,ql 442l2ozs (fifi) Ji rqron sn5.8 B-ssr lft++,

"ranrq ,f qrat q,{ + -r{^etd-d +€ ftsrc t'qrE q fI fd" q fil(rt zz.oe.zozs +l c-+lfttd

$"- A-didtfr / Hon'ble NGT Suo Motu matter in oA. No. 442 ol 2025 (PB), News ltem Titled "4

die after nitrogen gas leak at pharma firm in Maharashtra" appearing in The Hindu dated

22,08.2025" -rcr.

F6feq

q6 ara-fiq !-fiS& * Ei{rrrT Hra-d:rt.\'.dEqr 442/zozs (frO fr uar+n:rr5ca Brrr
qfr+fi "a6rrrE fr Enrfi1 s-A fr ngaffiT rl€ fu€rE + srq a fr rit-a" a trqd zz.oa.zozs 6i
c-sTerd gl t €dfua tt t q6 qrqar *iq5 *' arrgt *. uarrf,ffi lts, il$w nEtrf{n v+?c

d dsfr wntsfu+-cg fr frrE d ar{fsf, atg fosn * ara art qffi t fr f t-a :jtr d :rq' *'
eirfrr sc t qrqfr ili t ddfud t dt qqtq{or Fiuiun nfrfi-qq, ,rt5 311 grdsft+ foin
fiqr yfuftqq, rss r t crdtrrdt 6r : 

".ie-fl t t

This has reference to the Hon'ble NGT Suo Motu matter in in OA. No. 442 of 2025 (PB), News

Item Titled "4 die after nitrogen gas leak at pharma firm in Maharashtra" appearing in The Hindu

dated 22.08.2025". The matter relates to the death of four workers and severe iniuries to two

others following a nitrogen gas leak at Medley Pharmaceuticals Ltd. in Boisar lndustrial Estate,

MIDC Road, Tarapur, Mumbai, which constitutes a violation of the provisions of the Environment

(Protection) Act, 1986, and the Public Liabllity lnsurance Act, 1991.

a-ra-fiq!-ddr€Ifi1rysq fi6fr 566Fdf{ufi?rrffAfr fuai+ oz.og.zozs *':ndltt artqq $
il,,?-q r{wr A-{iaur il5, rerrrg q-Ecur F-{ifl r il6, Bar a@ qruq< +t :rqar rqrs

9-n

B-{iTUr{tg,
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4rfuf, +''ri + fr(' qftqrfr {flrqr I W 3{rn({ (3iq 6t
&ttrq fr6, qd d rqrdidR-d fr.-qr srf,r tt aen dEaf

oz. os. zoz s +' 3rier fi cfr d-d-rd t I

3{rnfrsTlto$t fr('cfrrffi
qrf,fiq qd-tr& (qrfi + frd-r6

The NGT Principal Bench vide order dtd.02.09.2025 in the sa d Suo Motu matter, impleaded the

Central Pollution Control Board, Maharashtra Pollution ntrol Board, District Magistrate-

Palghar as respondent to file their response. The Original A plication (OA) is transferred to the

Western Zonal Bench, Pune for appropriate further action opy of Hon'ble NGT(PB) order dtd.

02.O9.2025 is enclosed for ready reference.

a* d'tiu ji, rgtu fr fu r+a 3rter + 3ildn,t srrrrrm fir aiq an-i fr eq-+c?n 6t jlk
qfr 6f5 E) di fr 4t 6rlq6 ndre ((.&3{rt) c-{rn 6t I os.ro.zozs +)qfie4rlt

ln this regard, it is requested to kindly arrange to examine the news-item in light of the said order

and provide Action Taken Report (ATR), if any. The matter is sted on 09.10.2025.

3Eiirrd?F: itgr B ilr kqT rlsT t

yrq5rftlars.

- 
!.4_

tc-frfifr.srtdt
atfiqfterr+'

cfr - w6 3rtu6rt rq.c.ft.d.) ,

sdrz t'r* fr-go, sff dfril, +l+il{ cfrfi ffifi
qiis t6-drd,r, 6rot - 4oo Go4

(c-d-nfr.ffiq)

$fiqftirr+'

u{ i. r ro, ffi ern6} 5.s.{eafq' 6Yd, Eri{ tE, qd- +r ro+s

S. No. 110, Hirabai Dhankude Multipurpose Hall, Baner Ro d, Baner, Pune - 411045

ffi: tn el. : 20-29972773

strrfr fir{rilq: ffi, qfidsr ffii, gfi 3fiia

degr{eMebsite: www. cpcb. n ic. i

fr,,'ft- rroorz
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Item No. 04

BEFORE NATIONAL GREEN
PRINCIPAI, BENCH, NEqI

Original Application No. 442l

News ltem titled "4 die after nitrogen gas lea
Maharashtla" appearing in The Hindu dated 22.08

Date of hearing: O'2.O9.2025

CORAM: IIOI{'BLE ItlR. JUSTICE PRAXASH
IION'BLE DR. A. SENTHIL VEL, EXPERT
HON'BLE MR. SUDHIR KI'MAR
HON'BLE DR. SUJIT KI,IIUAR BAJPAYEE

ORDER

1. This original application is registered suo'

item titled'4 die after nitrogen gas leak at pham

appearing in The Hindu dated 22.04.2025.

2. The news item relates to the death of 4

to 2 others after a nitrogen gas leak at Medley

Boisar lndustrial Estate, MIDC Road, Tarapur, Mu

3. The news item mentions that the incident

p.m. and 3 p.m. As per the news item, a nitrogen

of the units of the pharmaceuticals company leaked

that 36 workers were on duty when the incident too

4. The above matter indicates violation (,f

Environment Protection Act. 1986 and Prrblic Liabili

5. The news item raises substantial issues rela

the environmental norms and implementation

scheduled enactment.

Court No. I

5
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6. The prrrver of thc-i!-lbunal tc take r]p the matter suo-mo,u has been

recognized lr)' the Hon'ble Supreme Courl in the matter of " Municipal

Corporotion. oJ'Greater I\tutnbot us. Anktt1 SrtLLLa &Or::." reported i1t 2O21

SCC Ortine SC 897.

7. Hence. we implead the foliowing as (espondents in the matter:

(ii Respondent no.1- Central Pollutic-,n Colltrol Board (CPCB) thlough

it's Member Secrelac./, Parivesh Bha$an, East Arjun Nagar, Delhi

- I 10032;

(ii) Respondent no.2- Maharashtra Pollution Control Board (MPCB)

through its Merrber Secretary, Kalpataru Point, 3rd and 4th floor,

Opp. PVR Theatre, Sion (E), Mumbai-400 O22;

liii) Respondent no.3- Collector and Disrrict Magistrate, Palghar Office

of the Collector and District Magistrate Palghar, Palghar-Boisar

road, Kolgaon, Palghar 401404.

8. l,et notxrc trr issucrl io the respondents for filing their response/rt-.p11,

by way oI aft davit before the Western Zonal Bench of the Tribunal at least

onc r,vcek betore thc ncxi .latri of hearing. If any respondent di.ectly files

the reply without routrng it through their advocate, then the said

.ei;p()ndcnt u,ill remain virtually present t(, assist the Tribunal.

9 As the matter relalcs to the Statc of Maharashtra and is within

jurisdiction of the Western Zonal Bench, Pune, it is transferred to Western

Zonal Bench. Registry is directed to transmit the record of this original

application to the Western Z-onal Bench, Pune, for further proceedings.

10. List before Western Zonal Bench, Pune on 09.10.2O25.

Prakash Shrivastava, CP
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Dr. A. Senthil Vel. EM

Sudhir Kumar Chaturvecli. EIII

Dr. Sujit Kumar Bajpayee, EM
September 02, 2025
Original Application No. 44212025
JG.
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Re: ओए संख्या 118/2025 (डब्ल्यूजेड) {ओए संख्या 442/2025 (पीबी)} में समाचार आइटम जिसका
शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन गैस रिसाव के  बाद 4 की मौत” द हिंदू  में 22.08.2025 को
प्रकाशित हुई"-के  संबंध में

3 emails

RO Thane < rothane@mpcb.gov.in >
Tue, 04 Nov 2025 1:13:43 PM +0530

To "SHAILENDRA BANSAL"<shailendra.cpcb@gov.in>

Sir,

Please find attached herewith affidavit submitted in the Hon'ble High Court by MPCB in Suo
Moto SP no. 02 of 2025 w.r.t. Nitrogen gas leakage in  Medley Pharma, MIDC Tarapur.

Submitted for your information and further needful please.

Regards,
Kiran Hasabnis,
Regional Officer, Thane
Maharashtra Pollution Control Board, Thane.

           

J "SAVE PAPER"-THINK BEFORE YOU PRINT!
POWER BEHIND ENVIRONMENT...M.P.C.B.

From: SHAILENDRA BANSAL <shailendra.cpcb@gov.in>
Sent: 06 October 2025 11:17
To: RO Thane <rothane@mpcb.gov.in>; SRO Tarapur 1 <srotarapur1@mpcb.gov.in>
Cc: Pratik Bharne <pratik.cpcb@gov.in>; NISHCHAL C <nischal.cpcb@nic.in>; PRASOON GARGAVA
<prasoon.cpcb@nic.in>; Avanish Nath Tripathi <atripathi.cpcb@gov.in>; Bandhu Kamal
<kamalbandhu.cpcb@gov.in>; KRISHAN KUMAR GUPTA <kkgupta.cpcb@gov.in>; NGTZB, CPCB
<ngtzb.cpcb@gov.in>; aniruddha1488 <aniruddha1488@gmail.com>
Subject: Fwd: ओए संख्या 118/2025 (डब्ल्यूजेड) {ओए संख्या 442/2025 (पीबी)} में समाचार आइटम जिसका
शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन गैस रिसाव के  बाद 4 की मौत” द हिंदू  में 22.08.2025 को प्रकाशित हुई"-
के  संबंध में
 
महोदय/Sir,

11/4/25, 1:36 PM Re: ओए संख्या 118/2025 (डब्ल्यूजेड) {ओए संख्या 442/2025 (पीबी)} में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन गैस रिसा…

about:blank 1/6
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मुझे माननीय राष्ट्री य हरित न्यायाधिकरण (एनजीटी) के  स्वप्रेरणा मामले ओए संख्या 118/2025
(डब्ल्यूजेड) {ओए संख्या 442/2025 (पीबी)} में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में
फार्मा फर्म में नाइट्रो जन गैस रिसाव के  बाद 4 की मौत” द हिंदू  में 22.08.2025 को प्रकाशित हुई"
में सीपीसीबी आरडी पुणे पत्र दिनांक 25.09.2025 के  संबंध में पिछले ईमेल को संदर्भित करने का
निर्देश दिया गया है।
I am directed to refer trailing email regarding the CPCB RD Pune letter
dated25.09.2025 in Hon'ble NGT Suo Motu matter in in OA. No. 118 of 2025
(WZ) {OA. No. 442 of 2025 (PB)}, News Item Titled “4 die after nitrogen
gas leak at pharma firm in Maharashtra” appearing in The Hindu dated
22.08.2025”.

इस संबंध में, दोबारा अनुरोध है कि उक्त आदेश के  आलोक में समाचार-वस्तु की जांच करने की
व्यवस्था करें  और यदि कोई हो तो की गई कार्रवाई रिपोर्ट (एटीआर) इस कार्यालय को
(pratik.cpcb@gov.in) प्रदान करें। मामला 09/10/2025 को सूचीबद्ध है।
In this regard, it is again requested to kindly arrange to examine the news-
item in light of the said order and provide Action Taken Report (ATR), if
any to this office (pratik.cpcb@gov.in). The matter is listed on 09/10/2025.

सादर / Regards
शैलेन्द्र बंसल / Shailendra Bansal
सहायक विधि अधिकारी / Assistant law Officer
क्षेत्रीय निदेशालय, पुणे / Regional directorate, Pune
कें द्रीय प्रदू षण नियंत्रण बोर्ड / Central Pollution Control Board

============ Forwarded message ============
From: SHAILENDRA BANSAL <shailendra.cpcb@gov.in>
To: "rothane"<rothane@mpcb.gov.in>
Cc: "PRASOON GARGAVA"<prasoon.cpcb@nic.in>, "NGTZB, CPCB"<ngtzb.cpcb@gov.in>,
"Pratik Bharne"<pratik.cpcb@gov.in>, "NISHCHAL C"<nischal.cpcb@nic.in>, "ms"
<ms@mpcb.gov.in>
Date: Fri, 26 Sep 2025 11:50:01 +0530
Subject: ओए संख्या 442/2025 (पीबी) में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन
गैस रिसाव के  बाद 4 की मौत” द हिंदू  में 22.08.2025 को प्रकाशित हुई"-के  संबंध में
============ Forwarded message ============

महोदय/Sir,

मुझे माननीय राष्ट्री य हरित न्यायाधिकरण (एनजीटी) के  स्वप्रेरणा मामले ओए संख्या 442/2025
(पीबी) में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन गैस रिसाव के  बाद
4 की मौत” द हिंदू  में 22.08.2025 को प्रकाशित हुई" में सीपीसीबी आरडी पुणे पत्र दिनांक
25.09.2025 के  संबंध में संदर्भ देने का निर्देश दिया गया है।
I am directed to refer the CPCB RD Pune letter dated 25.09.2025 in Hon'ble
NGT Suo Motu matter in in OA. No. 442 of 2025 (PB), News Item Titled “4
die after nitrogen gas leak at pharma firm in Maharashtra” appearing in The
Hindu dated 22.08.2025”.

इस संबंध में, अनुरोध है कि उक्त आदेश के  आलोक में समाचार-वस्तु की जांच करने की व्यवस्था
करें  और यदि कोई हो तो की गई कार्रवाई रिपोर्ट (एटीआर) इस कार्यालय को
(pratik.cpcb@gov.in) प्रदान करें। मामला 09/10/2025 को सूचीबद्ध है।

11/4/25, 1:36 PM Re: ओए संख्या 118/2025 (डब्ल्यूजेड) {ओए संख्या 442/2025 (पीबी)} में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन गैस रिसा…
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In this regard, it is requested to kindly arrange to examine the news-item in
light of the said order and provide Action Taken Report (ATR), if any to this
office (pratik.cpcb@gov.in). The matter is listed on 09/10/2025.

सादर / Regards
शैलेन्द्र बंसल / Shailendra Bansal
सहायक विधि अधिकारी / Assistant law Officer
क्षेत्रीय निदेशालय, पुणे / Regional directorate, Pune
कें द्रीय प्रदू षण नियंत्रण बोर्ड / Central Pollution Control Board

3 Attachment(s)

Suo Moto WP No. 2 of 2025, G…
16.2 MB

ordjud (15).pdf
62 KB

ordjud (16).pdf
60.8 KB

SHAILENDRA BANSAL < shailendra.cpcb@gov.in >
Mon, 06 Oct 2025 11:17:18 AM +0530

To "rothane"<rothane@mpcb.gov.in>,"srotarapur1"<srotarapur1@mpcb.gov.in>
Cc "Pratik Bharne"<pratik.cpcb@gov.in>,"NISHCHAL C"

<nischal.cpcb@nic.in>,"PRASOON GARGAVA"<prasoon.cpcb@nic.in>,"Avanish
Nath Tripathi"<atripathi.cpcb@gov.in>,"Bandhu Kamal"
<kamalbandhu.cpcb@gov.in>,"KRISHAN KUMAR GUPTA"
<kkgupta.cpcb@gov.in>,"NGTZB, CPCB"<ngtzb.cpcb@gov.in>,"aniruddha1488"
<aniruddha1488@gmail.com>

महोदय/Sir,

मुझे माननीय राष्ट्री य हरित न्यायाधिकरण (एनजीटी) के  स्वप्रेरणा मामले ओए संख्या 118/2025
(डब्ल्यूजेड) {ओए संख्या 442/2025 (पीबी)} में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में
फार्मा फर्म में नाइट्रो जन गैस रिसाव के  बाद 4 की मौत” द हिंदू  में 22.08.2025 को प्रकाशित हुई"
में सीपीसीबी आरडी पुणे पत्र दिनांक 25.09.2025 के  संबंध में पिछले ईमेल को संदर्भित करने का
निर्देश दिया गया है।
I am directed to refer trailing email regarding the CPCB RD Pune letter
dated25.09.2025 in Hon'ble NGT Suo Motu matter in in OA. No. 118 of 2025
(WZ) {OA. No. 442 of 2025 (PB)}, News Item Titled “4 die after nitrogen

11/4/25, 1:36 PM Re: ओए संख्या 118/2025 (डब्ल्यूजेड) {ओए संख्या 442/2025 (पीबी)} में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन गैस रिसा…
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gas leak at pharma firm in Maharashtra” appearing in The Hindu dated
22.08.2025”.

इस संबंध में, दोबारा अनुरोध है कि उक्त आदेश के  आलोक में समाचार-वस्तु की जांच करने की
व्यवस्था करें  और यदि कोई हो तो की गई कार्रवाई रिपोर्ट (एटीआर) इस कार्यालय को
(pratik.cpcb@gov.in) प्रदान करें। मामला 09/10/2025 को सूचीबद्ध है।
In this regard, it is again requested to kindly arrange to examine the news-
item in light of the said order and provide Action Taken Report (ATR), if
any to this office (pratik.cpcb@gov.in). The matter is listed on 09/10/2025.

सादर / Regards
शैलेन्द्र बंसल / Shailendra Bansal
सहायक विधि अधिकारी / Assistant law Officer
क्षेत्रीय निदेशालय, पुणे / Regional directorate, Pune
कें द्रीय प्रदू षण नियंत्रण बोर्ड / Central Pollution Control Board

============ Forwarded message ============
From: SHAILENDRA BANSAL <shailendra.cpcb@gov.in>
To: "rothane"<rothane@mpcb.gov.in>
Cc: "PRASOON GARGAVA"<prasoon.cpcb@nic.in>, "NGTZB, CPCB"<ngtzb.cpcb@gov.in>,
"Pratik Bharne"<pratik.cpcb@gov.in>, "NISHCHAL C"<nischal.cpcb@nic.in>, "ms"
<ms@mpcb.gov.in>
Date: Fri, 26 Sep 2025 11:50:01 +0530
Subject: ओए संख्या 442/2025 (पीबी) में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन
गैस रिसाव के  बाद 4 की मौत” द हिंदू  में 22.08.2025 को प्रकाशित हुई"-के  संबंध में
============ Forwarded message ============

महोदय/Sir,

मुझे माननीय राष्ट्री य हरित न्यायाधिकरण (एनजीटी) के  स्वप्रेरणा मामले ओए संख्या 442/2025
(पीबी) में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन गैस रिसाव के  बाद
4 की मौत” द हिंदू  में 22.08.2025 को प्रकाशित हुई" में सीपीसीबी आरडी पुणे पत्र दिनांक
25.09.2025 के  संबंध में संदर्भ देने का निर्देश दिया गया है।
I am directed to refer the CPCB RD Pune letter dated 25.09.2025 in Hon'ble
NGT Suo Motu matter in in OA. No. 442 of 2025 (PB), News Item Titled “4
die after nitrogen gas leak at pharma firm in Maharashtra” appearing in The
Hindu dated 22.08.2025”.

इस संबंध में, अनुरोध है कि उक्त आदेश के  आलोक में समाचार-वस्तु की जांच करने की व्यवस्था
करें  और यदि कोई हो तो की गई कार्रवाई रिपोर्ट (एटीआर) इस कार्यालय को
(pratik.cpcb@gov.in) प्रदान करें। मामला 09/10/2025 को सूचीबद्ध है।
In this regard, it is requested to kindly arrange to examine the news-item in
light of the said order and provide Action Taken Report (ATR), if any to this
office (pratik.cpcb@gov.in). The matter is listed on 09/10/2025.

सादर / Regards

11/4/25, 1:36 PM Re: ओए संख्या 118/2025 (डब्ल्यूजेड) {ओए संख्या 442/2025 (पीबी)} में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन गैस रिसा…
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शैलेन्द्र बंसल / Shailendra Bansal
सहायक विधि अधिकारी / Assistant law Officer
क्षेत्रीय निदेशालय, पुणे / Regional directorate, Pune
कें द्रीय प्रदू षण नियंत्रण बोर्ड / Central Pollution Control Board

2 Attachment(s)

CPCB RD Pune letter dtd. 25.0…
2.2 MB

02_09_2025.pdf
110.1 KB

SHAILENDRA BANSAL < shailendra.cpcb@gov.in >
Fri, 26 Sep 2025 11:50:05 AM +0530

To "rothane"<rothane@mpcb.gov.in>
Cc "PRASOON GARGAVA"<prasoon.cpcb@nic.in>,"NGTZB, CPCB"

<ngtzb.cpcb@gov.in>,"Pratik Bharne"<pratik.cpcb@gov.in>,"NISHCHAL C"
<nischal.cpcb@nic.in>,"ms"<ms@mpcb.gov.in>

महोदय/Sir,

मुझे माननीय राष्ट्री य हरित न्यायाधिकरण (एनजीटी) के  स्वप्रेरणा मामले ओए संख्या 442/2025
(पीबी) में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन गैस रिसाव के  बाद
4 की मौत” द हिंदू  में 22.08.2025 को प्रकाशित हुई" में सीपीसीबी आरडी पुणे पत्र दिनांक
25.09.2025 के  संबंध में संदर्भ देने का निर्देश दिया गया है।
I am directed to refer the CPCB RD Pune letter dated 25.09.2025 in Hon'ble
NGT Suo Motu matter in in OA. No. 442 of 2025 (PB), News Item Titled “4
die after nitrogen gas leak at pharma firm in Maharashtra” appearing in The
Hindu dated 22.08.2025”.

इस संबंध में, अनुरोध है कि उक्त आदेश के  आलोक में समाचार-वस्तु की जांच करने की व्यवस्था
करें  और यदि कोई हो तो की गई कार्रवाई रिपोर्ट (एटीआर) इस कार्यालय को
(pratik.cpcb@gov.in) प्रदान करें। मामला 09/10/2025 को सूचीबद्ध है।
In this regard, it is requested to kindly arrange to examine the news-item in
light of the said order and provide Action Taken Report (ATR), if any to this
office (pratik.cpcb@gov.in). The matter is listed on 09/10/2025.

सादर / Regards
शैलेन्द्र बंसल / Shailendra Bansal
सहायक विधि अधिकारी / Assistant law Officer
क्षेत्रीय निदेशालय, पुणे / Regional directorate, Pune

11/4/25, 1:36 PM Re: ओए संख्या 118/2025 (डब्ल्यूजेड) {ओए संख्या 442/2025 (पीबी)} में समाचार आइटम जिसका शीर्षक “महाराष्ट्र  में फार्मा फर्म में नाइट्रो जन गैस रिसा…
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                             IN THE HIGH COURT OF JUDICATURE AT BOMBAY

CIVIL APPELLATE JURISDICTION 

SUO MOTU WRIT PETITION NO.  02   OF 2025

        In Re:  Gas leak at Palghar’s Boisar MIDC

                         
CORAM: SHREE CHANDRASHEKHAR, CJ &

    GAUTAM A. ANKHAD, J.

DATE   :  9th September 2025

P.C.:                   

We have come across the newspaper report in daily newspaper “Times of

India”,  Mumbai  Edition,  dated  9th September  2025  regarding  gas  leak  at

Palghar’s Boisar MIDC; copy of the report appended with this order. This report

indicates  that  there was a gas leak on the previous occasion in which four

workers were killed.  It seems that the previous incident had happened about

two weeks ago at another factory unit of another firm.  This report refers to

some statement of an official that there was a leakage of hydrochloric fumes

from a Tank and the First Information Report is likely to be registered by the

Palghar Police.  

2. In this background, we direct the Member Secetary, Maharashtra State

Legal Services Authority (in short, MSLSA) to seek necessary permission from

Hon’ble  the  Executive  Chairperson  of  MSLSA  to  visit   the  pharma  unit  in

Palghar’s Boisar MIDC  and  prepare a fact-finding report.  This Court would

also like to have response from the State of  Maharashtra and the Pollution

Control Board as to periodic inspection and measures for prevention of gas leak

in the industrial units.  For the aforesaid purposes, let the following Authorities

be impleaded as party-respondents :          

1]   State of Maharashtra, through its Secretary,
       Department of Environment & Climate Change,
       New Administrative Buiding, 15th Floor,
       Mantralaya, Mumbai – 400032
2]   Maharashtra Pollution Control Board, through its Regional Director,
       havig Head Office at Kalpataru Point, 

BHARAT
DASHARATH
PANDIT

Digitally signed by
BHARAT
DASHARATH
PANDIT
Date: 2025.09.10
16:08:12 +0530
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       3rd and 4th floor, Opp. PVR Cinema,
       Sion Circle, Mumbai – 400022.

3.      Let the reply by respective respondents be filed within a period of two

weeks.

4. Having  regard  to  the  public  importance  involved  in  this  matter,  we

request Mr. Karan Dilip Bhosale, the learned counsel to assist this Court as

Amius Curiae.

5.       Office is directed to register a suo motu writ petition.

6. Post this matter on 23rd September 2025.

7. Let a copy of this order be supplied to the office of the learned Advocate

General who was informed by this Court about this suo motu proceedings and

the respondents.

(GAUTAM A. ANKHAD, J.) (CHIEF JUSTICE)

                                                 
                                   

                         

                                                       :2:
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Board Sr.No.:-0

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
APPELLATE SIDE CIVIL JURISDICTION

SUO MOTU WRIT PETITION  NO.  2  OF  2025

In Re Gas Leak At Palghars Boisar Midc ....PETITIONER

V/S

State Of Maharashtra Thr Dept Of

Environamend And Climate Change And Anr

....RESPONDENT

HIGH COURT ON ITS OWN MOTION  

 

CORAM :  HON'BLE THE CHIEF JUSTICE &

HON'BLE SHRI JUSTICE GAUTAM A.

ANKHAD, JJ

 DATE   :  23rd September, 2025

 P.C. : 

 Balance Daily Board cannot be taken up today on account of paucity of

time. Stand over to  17/10/2025 . Ad-interim relief or interim relief, if any,

granted earlier will continue to operate till next date.

 ( FOR REGISTRAR JUDICIAL - I )
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